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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

DA .1471/94 
	

decided on. : 7-12-94 

P. Nageseara Prasad Applicant 

versus 

Director General of Meteorology 
Mausam Shaven, Lodi Road 
New Delhi 

The Director, I/C 
Meteorological Centre 
Hyderabad Airport 
Hydera bad 

Dy. Director General of 
Centre, 50 College Hoaii 
Madras 600006 	 : 	Respondents 

Counsel for the applicant : S. Kishore, Advocate 

Counsel for the respondents: N.R. Devaraj, SC for 
§sntral Government 

C DRAM 

HON. MR. JUSTICE V. NEELADRI PAD, UICE CHAIRMAN 

HON. Mt R.RANGARAJAN, MEMBER (ADMINISTRATION) 
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DR . 1471/94 

JUdgenent 

( As per Hon. Mr. Justice V. Neeladri Pea, \JC ) 

.}?eard Sri S. Kishore, learned counsel for the 

applicant and Sri N.R. Devaraj, learned counsel for 

the respondents. 

2. 	The applicant is working as Scientifid Assistant 

in Meteorological Centre, Hyderabad.He was transferred 

to Bangalore by order dated 29-3-1994  (Annexure_5). 

The same was assailed in 0A.711/94 on the rile of this 

Bench. The same was disposed of on 28-6-1994 by order-

ing that if the applicant is going to make a represent- 

_, 
ation to the Director 1 	 - 

r" ...aier has to consider the said repreàentation. 

R-3 by DII dated 116-11-1994 informed the applicant that 

fl-i considered the representations dated 14-7 -1994 and 

5-10-1994 of the applicant and even thereafter it was 

ordered that the applicant's transfer to MC, Sangalore 

stands. 	 41 

ation clar that the 
3 
said CM dated 16-11-1994 is arbitrary, illegal and 

agaiitt canons of the Justice, and to direct the respon-' 

dents to retain the applicant at MC, Hyderabad. The 

main contention for the applicant is that out of 22 posts 

in the office of A-i at Hyderabad, 2 posts are vacant 

and out of 20 who are working in the office of R-37  are 

in this office since more than 113 years and eventhough 

the applicant has come over to this office only 161--Orsj3 
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To 

1.The Director General of Meteorology, 
Mausam Shavan, Lodi Road, New Delhi. 

2. The Director, I/C Itteorogogical Centre, 
Hyderabad Airport, Hyderabad. 

3 The Deputy k± Director General of ?eterology, 
lègionaJ. I'teorological Centre, 

50 College Road, Madras-6. 
One copy to Mr.S.Ksshore, Advocate, 3-6-'369/A/12 
1st Street, Himayatnagar, Hyderabad. 

One copy to Mr.N.R.tevraj, Sr.CGSC. CAT.FJyd. 
One copy to Library, CAT, BSd. 
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months- back, after working for about 3è years at 

Calingapatnam, said  to be a hardship station,. it is 

discriminatory in picking up the applicant for transfer 

from Hyderbad to Bangalore. 

It -is evident from the, impugned ON datd 16-11-94 

that R-1 has looked into this plea of the applicant ,it 

was referredinhis representation3 dated 14r7-1994 and 

5-12-1994, and even thereaftEr the order transfering the 

applicant to Bangalore was not interfered with. In 

fairness to the applicant it has been stated that he has 

not attributed any motives to R-1. Hence, unless there 

are some circumstances which Warranted the transfer of 

the applicant,ke would not have been transferred. 
- -- 	 woo Un seave rrom 

4-11-1993 to 31-12-1993 and from 11-4-1994 to 28-5-1994. 

it gives an indication that it might have been felt 
- 	- -r --------- IJJ 

-( due to prolonged leave of the applicant in shot 40? 

t4aaaid 16 to 17 months in the office of R-3. 

5. 	So, in the circumstances, we feel Fha4- 4 

cve,icase where the record has to be looked into for 

being satisfied as to whether there are justifiable 

grounds for transfer of the applicant. 
- 	_.. - ,..a.,i.,uinat.arces, this OR does not merit con- 

- sideration and accordingly it is dismissed at the 

admission stage. No costs./ 

(R. Rangarajan) 	 (v. Neeladri Rao) 
Nember(Admn) 	 Vice Chairman 

§iâtãted in Open Court 
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TYPED BY 	 CHECKED BY 

COARED BY 	APPROVED BY 

IN THE CENTRAL ADMINI5TjTy TR.IL..,.. 

HYDERABAD BENCH AT HYDEIIABAI) 

THE HON' BLE NR.J1JSTICE \T.NEELADRIR;0 

AND. 

THE HON'BLE MR.R.RJ4IcGAP,AJAN ; M(Afl4N) 

DATED;7 -\)_.-1994 

Ofl'JjjflEMTN 

in 

O.A.No. 

T.A.No. 	 (w.p. 

Admi ted and Interim directions 
:issu\ 

4tspose of with directions. 
Uksmissed a4 
aitmissed 4s withdrawn, 
Distrijased 4or default. 

• 	flrr' 

No oter as to costs. 




